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{Care and Protection of. Children) Act, 2015. Prineipal Magieirate’ sﬁaﬁ em"m%u all the
powers and discharge its finctions relating to children ip conflict with. Ia.w it amordance'

- with the provision of the Juvenile Justice (Care and Protectiont of Lhﬂdren) Act, 2015,
Principal Magistrate shall hold their sittings from the premises. . of Govcrmncm‘
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1. Special Assistant to Hon'ble Minister, Law, Rajasthan, Secreiariat, J ipiir.

2. Special Assistant to Hon'ble Minister, Social Justice and ﬂmpowm'mmt
Department, Rajasthan, Secretariat, Jaipur

3. Sr. Deputy Secretary, Chief Secretary, Rajasthan, Secretariat; Jarpur :

4. Private bu.retmy, Additional Chicf Secretary, Hom» Departmem, Ra;asrhan
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18. Al Séeretary, District Legal S
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20.AliC rperson; Child Welfare Committecs, ,
2 ﬁ %“Z’“ bers, Juvenilp Justice Bourds, A S :
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23. All Dcﬁuiy (.unnmsszoner of Palice/Sy 3 | Co
pemtmdcnts
24. Superintendent, Gavernment Central Press, Jaipur proh%" A

25, Accounts Ot‘ﬁcm'meputy Director, ICP§# Deputy Duecmr A
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26. All Deputy Direetor/Assistant Diregt, | AN
05, Sagiat Jug I
27 Eﬁps&%m and In-charge, District Chxld ﬂgmﬂ%gg.gégffmm R
28, All c‘éﬁﬁm& of Govt, Observation Home (Boys/Girls)..pumiiegman.
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1.The Secretary to.the Law Minister, Government of Ra;asthan, Jaufru T .

2.The Princjpal Secretary to the. Government Law bepartment—Cum egai Remembrance, -
Rajasthah Jaipur. .

3 The Secretary to the Government ef Rajasthan, Department Q enerat Admmistratjon
(Gr.2), Jaipur... St : 2

‘ . 4.The Secretary, Lokayukta, Sachlvalaya, Jalpur ,i P E SN
- 5.The Acc¢ountant General, Rajasthan, Jaipur. - : T

6.The - Registrar Generat/Regsstrar(Vig Y{Admn. )/(Rules)/(CjassJ{(Exam ) /OSD (F&I)/
Rajasthan High Court, Jodhput and Registrar hq At Dejhi. - - T R

7.The- Registrar-Cum-Principal Private Secretary to Hon'ble the Ch f“Just»ce, Rajasthan' \
High Court, Jodhpur/ Bench, Jalpur.

8.The Registrar- (Admn }, Rajasthan High Court Bench Jaxpdr rWlfh ~_-£he cequest to S
- distribute the copies of this order to all the Hon'ble Judges sitting-4t: 3a1pur through R.S., ¥ ...
Member Secretary, Rajasthan State Legal Services Authority and’ all the Judlcral Ofﬁcers
posted in the Registry at Jaipur Bench, Jaipur. .

9. P.S. to All Hon'ble Judges at Jodhpur.

10.All Deputy Registrars, Rajasthan High Court, Jodhpur/ Bench, Jaipur.

11.The Director, Rajasthan State Judicial Academy, Jodhpur.

12.The Concerned District & Sessions Judges with the request to serve/clrculate the copy
of this order to the concerned Courts/ Offlcers['rreasury Officers as per directmn issued
vide this office fetter No 17022 dated 08.10.2015. :

13.A.0.1., Ciassification Section (Website), Rajasthan High Court, Jodhpur/Bench Jaipur.
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